
209



210



211



212



213



214



Annexure-I

215



216



217



218



Chhatrapati Sambhajinagar Municipal Corporation (Doc. No.: QMS.P06_F43) UAN .MPCB-
MSW_AUTH-0000001067/Indus-Id -93269 Page 1 of 4

MAHARASHTRA POLLUTION CONTROL BOARD
Tel:
Fax:
Website: http://mpcb.gov.in
Email:

No: BO/Consent-committee-under-Chairmanship-of-MS/MSW_AUTH/MS-
HQ/MSW_AUTH/2603000001

Dated:01/03/2026

FORM -II

[See – Rule 16 (1)]

Your Service is Our Duty

To,
The Municipal Commissioner.
Chhatrapati Sambhajinagar Municipal Corporation

Subject: Authorization under Solid Waste Management Rules,2016
Reference: Your online application for grant of authorization UAN No. MPCB-

MSW_AUTH-0000001067 Dtd. 02/04/2025
The Maharashtra Pollution Control Board after examining the proposal hereby authorizes
The Commissioner  having administrative office at  Solid  Waste Management  Department  ,
3rd Floor, Administration Building , Town Hall, Chh. Snabhajinagar to set up and operate Bio
Mining of Legacy Waste -4000MT/Day at Gut No. 78 & 79 at Naregaon, Tal &Dist. Chh.
Snabhajinagar on the terms and conditions (including the standards to be complied with)
attached to this authorization.
1. The authorization is hereby granted to set up and operate Bio Mining of Legacy Waste-
2. The Solid Waste Management authorization is valid for the period up to 31-08-2030
3. The  authorization  is  subject  to  the  terms  and  conditions  stated  below and  such

conditions as may be otherwise specified in these rules and the standards laid down in
Schedules I and II under these rules

4. The Maharashtra Pollution Control Board may at any time revoke any of the condition
applicable under the authorization and shall communicate the same in writing.

5. Any violation of provisions of Solid Waste Management Rules, 2016 attracts the penal
provisions of the Environment (Protection) Act, 1986 (29 of 1986).

6. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

7. The Corporation/Council shall strictly follow the EIA Notification, 2006.
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8. The Corporation/Council  shall  design  and set  up  the  facility  as  per  the  technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development.

9. The Corporation/Council shall be responsible for the safe and environmentally sound
operations  of  the  solid  waste  processing  and  or  treatment  facilities  as  per  the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

10. Corporation/Council  shall  provide  Buffer  Zone  around  the  solid  waste  processing  and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

11. Corporation/Council shall make an application for renewal of the Authorization at least
60 days before the date of the expiry of the Authorization.

12. This is issued with the approval of 8th Consent Committee of the Board meeting held
on 11/09/2025

 

Copy f. w. cs-
1. The District Collector, The District collector Chh. SambhajiNagar - Being one of the

implementing authorities  having overall  responsibility  for  the enforcement of  the
provisions of Solid Waste Management Rules, 2016, it is obligatory on your part to see
that the Solid Waste is processed & disposed off in accordance with the said Rules.

Copy To:
1. Regional  Officer,  MPCB,  Chhatrapati  Sambhajinagar  /  Sub  Regional  Officer,  MPCB,

Chhatrapati  Sambhajinagar  I  For  necessary  action  and  follow  up.
2. Master File.
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ANNEXURE –I
Terms & Conditions to Operate Municipal Solid Waste Processing/ Waste Disposal Facilities
and  sanitary  landfill  site  at  following  location  by  The  Municipal  Commissioner/Chief
Officer,MCGM  as  mention  below.
1 4000 MT/Day of Solid Waste generated shall be processed and disposed as below:

Sr.No. Operating Agency Location of waste
processing site

Municipal
Waste

Method of
Treatment

1

Chh. SambhajiNagar
Municipal Corporation (
Owner of the Project) 2)

GNI Infrastructure
Limited ( Operator of the

Project)

Gut No. 78 & 79
Naregaon ,Chh.
Snabhajinagar

4000.00 MT/
Day

1. Bio Mining of
Legacy Waste
-4000 MT/Day

2. The municipal  authority  shall  comply with  these rules  as  per  the implementation
Schedule laid down in Schedule I as per Solid Waste Management Rules, 2016.

3. The  Corporation/Council  shall  submit  its  annual  report  in  Form-IV  to  Maharashtra
Pollution  Control  Board  and  the  Secretary-in-Charge  of  the  Department  of  Urban
Development of the concerned State or Union Territory in case of metropolitan city and
to  the  Director  of  Municipal  Administration  or  Commissioner  of  Municipal
Administration  or  Officer  in-Charge  of  Urban  local  bodies  in  the  state  in  case  of  all
other  local  bodies  of  state  on  or  before  the  30th  day  of  June  every  year.

4. When  an  accident  occurs  of  any  municipal  solid  wastes  collection,  segregation,
storage,  processing,  treatment  and  disposal  facility  or  landfill  site  or  during  the
transportation of  such wastes,  the municipal  authorities  shall  forthwith report  the
accident in Form-VI to the Secretary In charge of the Urban Development. Department
in metropolitan cities and to the District Collector in all other cases.

5. The inert created during handling and processing of MSW shall be properly land filled
at authorized site.

6. The  municipal  authority  will  have  to  abide  by  the  provisions  of  Solid  Waste
Management Rules, 2016.

7. Tipper and Dumper shall be avoided. Closed body bins can be used or compactor used
for MSW collections.

8. Raw waste material shall not be dumped/stored temporary at this site.
9. All recyclable material shall be segregated at source and before receiving at disposal

site.
10. All  mitigation measures like odour,  smoke,  fire,  dust,  nuisance etc.  shall  be taken by

the Corporation/Council
11. Environment Management Plan and Disaster Management Plan shall be prepared and

implemented by the Corporation/Council.
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12. Corporation/Council  shall  implement  the  timely  action  plan  for  site  selection,
acquisition of land, treatment and processing of solid waste as per the Minutes of the
Order dtd.2/4/2013 passed by Hon’ble High Court, Mumbai against the writ petition
No.1740/1998.

13. The Corporation/Council  shall  design  and set  up  the  facility  as  per  the  technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development

14. The Corporation/Council shall be responsible for the safe and environmentally sound
operations  of  the  solid  waste  processing  and  or  treatment  facilities  as  per  the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

15. Corporation/Council of the facility shall disposed off inert material/ residue, as per Solid
Waste Management Rule, 2016.

16. Corporation/Council of the facility shall not extract ground water without approval from
Central Ground Water Authority (CGWA).

17. Corporation/Council  of  the  facility  shall  ensure  that,  during  the  Manson adequate
preventive measures are taken to erosion of MSW from site and doesn’t flow in to the
drain and adjacent area.

18. Corporation/Council  of  the  facility  shall  provide  proper  leachate  collection  and
treatment system for treatment of generated leachates.

19. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

20. Corporation/Council  shall  provide  Buffer  Zone  around  the  solid  waste  processing  and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

21. This is issued with the approval of 8th Consent Committee meeting of the Board held
on 11/09/2025
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel:
Fax:
Website: http://mpcb.gov.in
Email:

No: BO/Consent-committee-under-Chairmanship-of-MS/MSW_AUTH/MS-
HQ/MSW_AUTH/2603000002

Dated:01/03/2026

FORM -II

[See – Rule 16 (1)]

Your Service is Our Duty

To,
The Municipal Commissioner.
Chh. Sambhajinagar Municipal Corporation

Subject: Authorization under Solid Waste Management Rules,2016
Reference: Your online application for grant of authorization UAN No. MPCB-

MSW_AUTH-0000000938 Dtd. 12/12/2023
The Maharashtra Pollution Control Board after examining the proposal hereby authorizes
The  Municipal  Commissioner,  having  administrative  office  at  Solid  Waste  Management
Department , 3rd Floor, Administration Building , Town Hall. Chh. Sambhajinagar. to set up
and operate  solid  waste  processing/  Recycling/  treatment/disposal  facility  by  Windrow
Composting at Gut No. 05 & 14 ( Reservation No. B-19, at Harshool. Chh. Sambhajinagar on
the terms and conditions (including the standards to be complied with) attached to this
authorization.
1. The authorization is hereby granted to set up and operate solid waste processing/

facility
2. The Solid Waste Management authorization is valid for the period up to 31-12-2028
3. The  authorization  is  subject  to  the  terms  and  conditions  stated  below and  such

conditions as may be otherwise specified in these rules and the standards laid down in
Schedules I and II under these rules

4. The Maharashtra Pollution Control Board may at any time revoke any of the condition
applicable under the authorization and shall communicate the same in writing.

5. Any violation of provisions of Solid Waste Management Rules, 2016 attracts the penal
provisions of the Environment (Protection) Act, 1986 (29 of 1986).

6. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

7. The Corporation/Council shall strictly follow the EIA Notification, 2006.
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8. The Corporation/Council  shall  design  and set  up  the  facility  as  per  the  technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development.

9. The Corporation/Council shall be responsible for the safe and environmentally sound
operations  of  the  solid  waste  processing  and  or  treatment  facilities  as  per  the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

10. Corporation/Council  shall  provide  Buffer  Zone  around  the  solid  waste  processing  and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

11. Corporation/Council shall make an application for renewal of the Authorization at least
60 days before the date of the expiry of the Authorization.

12. This is issued with the approval of 8th meeting of Consent Committee of the Board
held on 11/09/2025.

 

Copy f. w. cs-
1. The District Collector, The District collector Chh. SambhajiNagar - Being one of the

implementing authorities  having overall  responsibility  for  the enforcement of  the
provisions of Solid Waste Management Rules, 2016, it is obligatory on your part to see
that the Solid Waste is processed & disposed off in accordance with the said Rules.

Copy To:
1. Regional  Officer,  MPCB,  Chhatrapati  Sambhajinagar  /  Sub  Regional  Officer,  MPCB,

Chhatrapati  Sambhajinagar  I  For  necessary  action  and  follow  up.
2. Master File.
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ANNEXURE –I
Terms & Conditions to Operate Municipal Solid Waste Processing/ Waste Disposal Facilities
at following location by The Municipal Commissioner as mention below.
1 MT/Day of Solid Waste generated shall be processed and disposed as below:

Sr.No. Operating Agency Location of waste
processing site

Municipal
Waste

Method of
Treatment

1
Chh. SambhajiNagar

Municipal
Corporation

Gut No. 05 &14
(Reservation No. B-19),

at Harshool. Chh.
Sambhajinagar

150.00 MT/
Day

1. Windrow
Composting

2. The municipal  authority  shall  comply with  these rules  as  per  the implementation
Schedule laid down in Schedule I as per Solid Waste Management Rules, 2016.

3. The  Corporation/Council  shall  submit  its  annual  report  in  Form-IV  to  Maharashtra
Pollution  Control  Board  and  the  Secretary-in-Charge  of  the  Department  of  Urban
Development of the concerned State or Union Territory in case of metropolitan city and
to  the  Director  of  Municipal  Administration  or  Commissioner  of  Municipal
Administration  or  Officer  in-Charge  of  Urban  local  bodies  in  the  state  in  case  of  all
other  local  bodies  of  state  on  or  before  the  30th  day  of  June  every  year.

4. When  an  accident  occurs  of  any  municipal  solid  wastes  collection,  segregation,
storage,  processing,  treatment  and  disposal  facility  or  landfill  site  or  during  the
transportation of  such wastes,  the municipal  authorities  shall  forthwith report  the
accident in Form-VI to the Secretary In charge of the Urban Development. Department
in metropolitan cities and to the District Collector in all other cases.

5. The inert created during handling and processing of MSW shall be properly land filled
at authorized site.

6. The  municipal  authority  will  have  to  abide  by  the  provisions  of  Solid  Waste
Management Rules, 2016.

7. Tipper and Dumper shall be avoided. Closed body bins can be used or compactor used
for MSW collections.

8. Raw waste material shall not be dumped/stored temporary at this site.
9. All recyclable material shall be segregated at source and before receiving at disposal

site.
10. All  mitigation measures like odour,  smoke,  fire,  dust,  nuisance etc.  shall  be taken by

the Corporation/Council
11. Environment Management Plan and Disaster Management Plan shall be prepared and

implemented by the Corporation/Council.
12. Corporation/Council  shall  implement  the  timely  action  plan  for  site  selection,

acquisition of land, treatment and processing of solid waste as per the Minutes of the
Order dtd.2/4/2013 passed by Hon’ble High Court, Mumbai against the writ petition
No.1740/1998.

13. The Corporation/Council  shall  design  and set  up  the  facility  as  per  the  technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development
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14. The Corporation/Council shall be responsible for the safe and environmentally sound
operations  of  the  solid  waste  processing  and  or  treatment  facilities  as  per  the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

15. Corporation/Council of the facility shall disposed off inert material/ residue, as per Solid
Waste Management Rule, 2016.

16. Corporation/Council of the facility shall not extract ground water without approval from
Central Ground Water Authority (CGWA).

17. Corporation/Council  of  the  facility  shall  ensure  that,  during  the  Manson adequate
preventive measures are taken to erosion of MSW from site and doesn’t flow in to the
drain and adjacent area.

18. Corporation/Council  of  the  facility  shall  provide  proper  leachate  collection  and
treatment system for treatment of generated leachates.

19. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

20. Corporation/Council  shall  provide  Buffer  Zone  around  the  solid  waste  processing  and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

21. This is issued with the approval of Consent Committee of the Board in its meeting held
on 11/09/2025
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel:
Fax:
Website: http://mpcb.gov.in
Email:

No: BO/Consent-committee-under-Chairmanship-of-MS/MSW_AUTH/MS-
HQ/MSW_AUTH/2603000004

Dated:01/03/2026

FORM -II

[See – Rule 16 (1)]

Your Service is Our Duty

To,
The Municipal Commissioner,
Chh. Sambhajinagar Municipal Corporation.

Subject: Authorization under Solid Waste Management Rules,2016
Reference: Your online application for grant of authorization UAN No. MPCB-

MSW_AUTH-0000000937 Dtd. 12/12/2023
The Maharashtra Pollution Control Board after examining the proposal hereby authorizes
The  Municipal  Commissioner  having  administrative  office  at  Solid  Waste  Management
Department, 3rd Floor, Administrative Building, Town Hall. Chh. Sambhajinagar to set up
and operate  solid  waste  processing/  Recycling/  treatment/disposal  facility  by  Windrow
Composting of capacity 150 MTD at Gut No. 66,67 ( Reservation No. A-41) at Padegaon,
Chh. Sambhajinagar. On the terms and conditions (including the standards to be complied
with) attached to this authorization.
1. The authorization is hereby granted to set up and operate Solid waste processing

facility
2. The Solid Waste Management authorization is valid for the period up to 31-12-2028
3. The  authorization  is  subject  to  the  terms  and  conditions  stated  below and  such

conditions as may be otherwise specified in these rules and the standards laid down in
Schedules I and II under these rules

4. The Maharashtra Pollution Control Board may at any time revoke any of the condition
applicable under the authorization and shall communicate the same in writing.

5. Any violation of provisions of Solid Waste Management Rules, 2016 attracts the penal
provisions of the Environment (Protection) Act, 1986 (29 of 1986).

6. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

7. The Corporation/Council shall strictly follow the EIA Notification, 2006.
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8. The Corporation/Council  shall  design  and set  up  the  facility  as  per  the  technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development.

9. The Corporation/Council shall be responsible for the safe and environmentally sound
operations  of  the  solid  waste  processing  and  or  treatment  facilities  as  per  the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

10. Corporation/Council  shall  provide  Buffer  Zone  around  the  solid  waste  processing  and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

11. Corporation/Council shall make an application for renewal of the Authorization at least
60 days before the date of the expiry of the Authorization.

12. This is issued with the approval of 8th meeting of Consent Committee of the Board
held on 11/09/2025.

 

Copy f. w. cs-
1. The District Collector, The District collector Chh. SambhajiNagar - Being one of the

implementing authorities  having overall  responsibility  for  the enforcement of  the
provisions of Solid Waste Management Rules, 2016, it is obligatory on your part to see
that the Solid Waste is processed & disposed off in accordance with the said Rules.

Copy To:
1. Regional  Officer,  MPCB,  Chhatrapati  Sambhajinagar  /  Sub  Regional  Officer,  MPCB,

Chhatrapati  Sambhajinagar  I  For  necessary  action  and  follow  up.
2. Master File.
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ANNEXURE –I
Terms & Conditions to Operate Municipal Solid Waste Processing/ Waste Disposal Facilities
at following location by The Municipal Commissioner as mention below.
1 150 MT/Day of Solid Waste generated shall be processed and disposed as below:

Sr.No. Operating Agency Location of waste
processing site

Municipal
Waste

Method of
Treatment

1
Chh. SambhajiNagar

Municipal
Corporation

Gut No. 66,67
(Reservation No.A-41) at

Padegaon, Chh.
Sambhajinagar.

150.00 MT/
Day

1. Windrow
Composting

2. The municipal  authority  shall  comply with  these rules  as  per  the implementation
Schedule laid down in Schedule I as per Solid Waste Management Rules, 2016.

3. The  Corporation/Council  shall  submit  its  annual  report  in  Form-IV  to  Maharashtra
Pollution  Control  Board  and  the  Secretary-in-Charge  of  the  Department  of  Urban
Development of the concerned State or Union Territory in case of metropolitan city and
to  the  Director  of  Municipal  Administration  or  Commissioner  of  Municipal
Administration  or  Officer  in-Charge  of  Urban  local  bodies  in  the  state  in  case  of  all
other  local  bodies  of  state  on  or  before  the  30th  day  of  June  every  year.

4. When  an  accident  occurs  of  any  municipal  solid  wastes  collection,  segregation,
storage,  processing,  treatment  and  disposal  facility  or  landfill  site  or  during  the
transportation of  such wastes,  the municipal  authorities  shall  forthwith report  the
accident in Form-VI to the Secretary In charge of the Urban Development. Department
in metropolitan cities and to the District Collector in all other cases.

5. The inert created during handling and processing of MSW shall be properly land filled
at authorized site.

6. The  municipal  authority  will  have  to  abide  by  the  provisions  of  Solid  Waste
Management Rules, 2016.

7. Tipper and Dumper shall be avoided. Closed body bins can be used or compactor used
for MSW collections.

8. Raw waste material shall not be dumped/stored temporary at this site.
9. All recyclable material shall be segregated at source and before receiving at disposal

site.
10. All  mitigation measures like odour,  smoke,  fire,  dust,  nuisance etc.  shall  be taken by

the Corporation/Council
11. Environment Management Plan and Disaster Management Plan shall be prepared and

implemented by the Corporation/Council.
12. Corporation/Council  shall  implement  the  timely  action  plan  for  site  selection,

acquisition of land, treatment and processing of solid waste as per the Minutes of the
Order dtd.2/4/2013 passed by Hon’ble High Court, Mumbai against the writ petition
No.1740/1998.

13. The Corporation/Council  shall  design  and set  up  the  facility  as  per  the  technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development
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14. The Corporation/Council shall be responsible for the safe and environmentally sound
operations  of  the  solid  waste  processing  and  or  treatment  facilities  as  per  the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

15. Corporation/Council of the facility shall disposed off inert material/ residue, as per Solid
Waste Management Rule, 2016.

16. Corporation/Council of the facility shall not extract ground water without approval from
Central Ground Water Authority (CGWA).

17. Corporation/Council  of  the  facility  shall  ensure  that,  during  the  Manson adequate
preventive measures are taken to erosion of MSW from site and doesn’t flow in to the
drain and adjacent area.

18. Corporation/Council  of  the  facility  shall  provide  proper  leachate  collection  and
treatment system for treatment of generated leachates.

19. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

20. Corporation/Council  shall  provide  Buffer  Zone  around  the  solid  waste  processing  and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

21. This is issued with the approval of Consent Committee of the Board meeting held on
11/09/2025.
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel:
Fax:
Website: http://mpcb.gov.in
Email:

No: BO/Consent-committee-under-Chairmanship-of-MS/MSW_AUTH/MS-
HQ/MSW_AUTH/2603000003

Dated:01/03/2026

FORM -II

[See – Rule 16 (1)]

Your Service is Our Duty

To,
The Municipal Commissioner.
Chh. Sambhajinagar Municipal Corporation

Subject: Authorization under Solid Waste Management Rules,2016
Reference: Your online application for grant of authorization UAN No. MPCB-

MSW_AUTH-0000000936
The Maharashtra Pollution Control Board after examining the proposal hereby authorizes
The Municipal Commissioner having administrative office at Chh. Sambhajinagar Municipal
Corporation, Solid Waste Management Department 3rd Floor, Administration Building, Town
Hall.  Chh.  Sambhajinagar  to  set  up  and  operate  solid  waste  processing/  Recycling/
treatment/disposal facility by Windrow composting for capacity 150 MTD at Gut No. 231
(Reservation No. A-10) Chikalthana, Chh. Sambhaji Nagar. on the terms and conditions
(including the standards to be complied with) attached to this authorization.
1. The authorization is hereby granted to set up and operate solid waste processing

facility
2. The Solid Waste Management authorization is valid for the period up to 31-12-2028
3. The  authorization  is  subject  to  the  terms  and  conditions  stated  below and  such

conditions as may be otherwise specified in these rules and the standards laid down in
Schedules I and II under these rules

4. The Maharashtra Pollution Control Board may at any time revoke any of the condition
applicable under the authorization and shall communicate the same in writing.

5. Any violation of provisions of Solid Waste Management Rules, 2016 attracts the penal
provisions of the Environment (Protection) Act, 1986 (29 of 1986).

6. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

7. The Corporation/Council shall strictly follow the EIA Notification, 2006.
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8. The Corporation/Council  shall  design  and set  up  the  facility  as  per  the  technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development.

9. The Corporation/Council shall be responsible for the safe and environmentally sound
operations  of  the  solid  waste  processing  and  or  treatment  facilities  as  per  the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

10. Corporation/Council  shall  provide  Buffer  Zone  around  the  solid  waste  processing  and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

11. Corporation/Council shall make an application for renewal of the Authorization at least
60 days before the date of the expiry of the Authorization.

12. This is issued with the approval of 8th meeting of Consent Committee of the Board
held on 11/09/2025.

 

Copy f. w. cs-
1. The District Collector, The District collector Chh. SambhajiNagar - Being one of the

implementing authorities  having overall  responsibility  for  the enforcement of  the
provisions of Solid Waste Management Rules, 2016, it is obligatory on your part to see
that the Solid Waste is processed & disposed off in accordance with the said Rules.

Copy To:
1. Regional  Officer,  MPCB,  Chhatrapati  Sambhajinagar  /  Sub  Regional  Officer,  MPCB,

Chhatrapati  Sambhajinagar  I  For  necessary  action  and  follow  up.
2. Master File.
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ANNEXURE –I
Terms & Conditions to Operate Municipal Solid Waste Processing/ Waste Disposal Facilities
site at following location by The Municipal Commissioner as mention below.
1 150 MT/Day of Solid Waste generated shall be processed and disposed as below:

Sr.No. Operating Agency Location of waste
processing site

Municipal
Waste

Method of
Treatment

1
Chh. SambhajiNagar

Municipal
Corporation

Gut No. 231
(Reservation No.

A-10) at Chikhalthana
150.00 MT/

Day
1. Windrow
Composting

2. The municipal  authority  shall  comply with  these rules  as  per  the implementation
Schedule laid down in Schedule I as per Solid Waste Management Rules, 2016.

3. The  Corporation/Council  shall  submit  its  annual  report  in  Form-IV  to  Maharashtra
Pollution  Control  Board  and  the  Secretary-in-Charge  of  the  Department  of  Urban
Development of the concerned State or Union Territory in case of metropolitan city and
to  the  Director  of  Municipal  Administration  or  Commissioner  of  Municipal
Administration  or  Officer  in-Charge  of  Urban  local  bodies  in  the  state  in  case  of  all
other  local  bodies  of  state  on  or  before  the  30th  day  of  June  every  year.

4. When  an  accident  occurs  of  any  municipal  solid  wastes  collection,  segregation,
storage,  processing,  treatment  and  disposal  facility  or  landfill  site  or  during  the
transportation of  such wastes,  the municipal  authorities  shall  forthwith report  the
accident in Form-VI to the Secretary In charge of the Urban Development. Department
in metropolitan cities and to the District Collector in all other cases.

5. The inert created during handling and processing of MSW shall be properly land filled
at authorized site.

6. The  municipal  authority  will  have  to  abide  by  the  provisions  of  Solid  Waste
Management Rules, 2016.

7. Tipper and Dumper shall be avoided. Closed body bins can be used or compactor used
for MSW collections.

8. Raw waste material shall not be dumped/stored temporary at this site.
9. All recyclable material shall be segregated at source and before receiving at disposal

site.
10. All  mitigation measures like odour,  smoke,  fire,  dust,  nuisance etc.  shall  be taken by

the Corporation/Council
11. Environment Management Plan and Disaster Management Plan shall be prepared and

implemented by the Corporation/Council.
12. Corporation/Council  shall  implement  the  timely  action  plan  for  site  selection,

acquisition of land, treatment and processing of solid waste as per the Minutes of the
Order dtd.2/4/2013 passed by Hon’ble High Court, Mumbai against the writ petition
No.1740/1998.

13. The Corporation/Council  shall  design  and set  up  the  facility  as  per  the  technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development
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14. The Corporation/Council shall be responsible for the safe and environmentally sound
operations  of  the  solid  waste  processing  and  or  treatment  facilities  as  per  the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

15. Corporation/Council of the facility shall disposed off inert material/ residue, as per Solid
Waste Management Rule, 2016.

16. Corporation/Council of the facility shall not extract ground water without approval from
Central Ground Water Authority (CGWA).

17. Corporation/Council  of  the  facility  shall  ensure  that,  during  the  Manson adequate
preventive measures are taken to erosion of MSW from site and doesn’t flow in to the
drain and adjacent area.

18. Corporation/Council  of  the  facility  shall  provide  proper  leachate  collection  and
treatment system for treatment of generated leachates.

19. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

20. Corporation/Council  shall  provide  Buffer  Zone  around  the  solid  waste  processing  and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

21. This is issued with the approval of 8th Consent Committee of the Board in its meeting
held on 11/09/2025
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